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IN THE CENTRAL ADMINISTRATIVE TRIBRU TRL @

JAIPUR BENCH, JAIPUR

N - Datz of order 220,5,1994,

Oo?‘.%¢401/1993

AZHOK EUMAR JAIN s Applicant

Vs,

UNION OF INDIA AND AMR, Responients

CORAM

L 22

The Hon'ble Mr.Sopalirizhn?,Julizi2l Member
The Hon' blt: Mr, U b.uh“irm.l Alrdnistrat ive Membher

tMr, Prahlad Zingh
For the respordents tMr, 7. D, Sharma

For ths applicant

PEE. HON' ELE MF,SOPAL FRISHNA, JUDICIAL MEMEERR 3

Appliceént Asholr Yamar Jain haz prayed for
grant of apmointment on compassicorzte conzidsrations
to & Sroap 'C' pozt in this applicdtion Filed under

cection 19 of the Admiristrstive Tribunals Act, 1995

2 We hive hefrd the 128rrn=d counszl for the
parties and hivz gone through ths records of the

case carefully,

2 The learned counsel for the respondents

has raised & przliminary objzction that the Spplica-
tion i3 Bereced by limitation, The applicant's father

Ehri Tzj Cingh Dagaliya eupired o «3.70 whilz in



service as Aupditor., He wis posted in the office
of the Account@unt Sensr2l for Rajasthan at J2ipuar.

of the dz@th.of hic fath

wasg Only‘ 11 months old, his d3ce of
The 2pplicint on attiining mdjority
quilification applied for

basis 7ide hiz application in May 19
rajected by the rezoonde
dated 21,2,1992 {Annex.A’1) .

Subseq
cént mAde representationa

from time to time Wt they

we deem it proper to condone the del

~miking this &pplication it the oril

learned courfsl for the 2pplicant £3

consideration 211 the facts and circ
case,
4. The applicant was an

to the higher 2uthori

ay if 2

infant when

wr the applicant

birth keing 6.4,69

And the requicite

31, The sape was

nently, the Appli-

ties

yizlded no results, The

Zince 2
me on 1,12,92
ny in
recpaast of the
Timg into

s tidncze of the

father hadbiéd on 6,3,70, Hiz family consisztz of

himself 2rd his mother, His wother 1

?
L:\

family p=ngion of
claime that he is
sndent:s is

TS

cortention of the

/[t:&d remirried on the deith of hiz fi

in & indigent circumstances,

th at

g recaivin

18
—?

&00/« pzr month, The 3pplic2n

The
the applicant?’s

1=t wife from

whom he h3d two 30ons who 2re alreddy in cervice am

Cryr i as zach the applicant ca3mnot claim 2

¢

ny a jajalsd intment

- e

appaipbment on compassiorte

nt no,2 vide his commanication




-3

on the ground of compassicn. The le2rn=d counsel
for the applic3int his zi2ted that ths two sons

a3

o
o)

from the first wife of the applicaantts father
been living with their graird mother(mdtzrcal) and
they 3re not reciding with the 2pplicant 2nd hs
BN
mother. The fact that the family had some how
_ the

man3ged its affaire afterzde&th of the applicsnt s
father on 6,3.70 till the aprlicant 2pplied for

dis=-
Appointment on compessiosorRte Meis does notﬁgntitlgd

the Spplicdat Lo claim such 2n ppointrent, The

. ; ; Sum.
applicants mother is recsiving 2 meagrepsaﬁe of

w

Fz ,600/- per'month hy way of penSion, In these

ddyg of °p:1 1 rice in the prices of confumsr gools
the 2mount which the applicant's mother is prezently
receiving a2 monthly family persion is not adequite

to meet the reqiirements of the family. The

applicants requzct for Appointment on the ground

"\

of ccmpission was rejected mercely on Administrative

in

grournds withouat assigniang any other relcon

5. In view of the facte 3nd circumstances
stiatzl ahove, we dirsct thz responlents to re-

. ?
congider the a@pplicdnts cize for grant of appointment

on the ground of compdscion to 3 suiltable post as
per rules, instructions and gaidelinez on the zukject

after verifying 311 the relzveant facts, The respon
derts dre directed to take 3 ffesh decision in this
regard under Iintiwidtiorn to the applizant withih 2

pericl of four morthe from today,

€. The Q.A, ctaris dizposzd of with no
order to cnsiE,

Cmi,m
a ) { Gopal FKrishna )
=rabe T Judl , Mzmbher

( 0.FP.3
Admv,

* o0




